FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF M2 ANIMATION MUMBAI PRIVATE LIMITED

NAME OF CORPORATE PERSON

M2 ANIMATION MUMBAI PRIVATE LIMITED

DATE OF INCORPORATION OF
CORPORATE PERSON

19/04/2022

WHICH
IS

AUTHORITY UNDER
CORPORATE PERSON
INCORPORATED / REGISTERED

Registrar of Companies, Mumbai

CORPORATE IDENTITY NUMBER /|
LIMITED LIABILITY IDENTIFICATION
NUMBER OF CORPORATE PERSON

U22300MH2022FTC380777

ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE (IF
ANY) OF CORPORATE PERSON

Registered Address: 707, Lodha Supremus,
Senapati Bapat Marg, Lower Parel West, Nr.
HDFC Bank House, Delisle Road, Mumbai,
Maharashtra, India, 400013

LIQUIDATION COMMENCEMENT,
DATE OF CORPORATE PERSON

315t March 2026

NAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

NAME: ANAGHA ANASINGARAJU

ADDRESS: 1-2, AISHWARYA SANKUL, 17 G.A.
KULKARNI PATH, OPP. JOSHI'S RAILWAY|
MUSEUM, KOTHRUD, PUNE —411038

Email id: rp.anagha@kanjcs.com
TELEPHONE NO: 020-25466265/ 25461561

REGISTRATION NO:
N00247/2017-18/10732
AFA Validity Upto: 30/06/2027

IBBI/IPA-002/IP-

LAST DATE FOR SUBMISSION OF

CLAIMS

30" April 2026




Notice is hereby given that the M2 ANIMATION MUMBAI PRIVATE LIMITED has commenced
voluntary liquidation on 315t March 2026.

The stakeholders of M2 ANIMATION MUMBAI PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on or before 30" April 2026 to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

oo ghd:

Anagha Anasingaraju
Liquidator, M2 Animation Mumbai Pvt Ltd
Regn. No.: IBBI/IPA-002/IP-N00247/2017-18/10732

Date: 04.04.2026
Place: Pune
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FE SUNDAY

SVARAJ TRADING AND AGENCIES LIMITED
CIN: LS1T100MHA1980PLCORZIE
Registored Dfice; Ofce Mo, 30, #nd Floor 8002 Ameulesiraar CHEL,
Jaganrath Sunkessalt Road, Mumbas, Maharashire, India, PIN-400002
Wiabsite: www svarajiradng in, e-Mail 1D svarajimdingagoncicaiEgmeai com

Postal Baflel Motice and Remote E-Voking ilormaticn

Mohce s henoby gwven that Svara) Trading And Agancies Limiad {"Company”™) I8 sécking approval of
 its Mombsars on tha fallowing resolutans through Postal Boilot

8 Hu_Tgpe of Resolution | Particulars

Apporimont of Mra. Jyctsana Vishng Joahi (DIN, D684 76400
o an Indepondant Dirgclor of the Campary

| Spocipl Resolufion

| Spacial Rosolufion Apporriment of Mre. Urvashe Tikesh Shama (CIN: 11146875}

s an Independant Director of the Comparny
3 Criinary Resolulion | Re-classifcation of Me. Mukasah Vashnay krming parl of tha

“Promebar Growp” Calagary [0 “Pulie” Calogony

Bank of Baroda, Yoginagar Branch: Yoginagar,

& 3T @STET  Borivali West, MMNR Mumbai - 400091,
Bank of Baroda Phone: 26330815 FAX: 28330472

E-mail: dbyogi@bankofbaroda.co.in

CORRIGENDUM
Please refer to our “NOTICE TO LOCKER HOLDER - BANK OF BARODA, BEING
DEFAULTER IN PAYMENT OF RENT OF LOCKER” published in Financial Express and
Dainik Pratahkal (Marathi) Mumbai Edition on 31.12.2025. In the said notice, the date of
breaking open the locker was not mentioned, the correct date is 08.04.2026. All other
terms and conditions of the notice remain unchanged.

A" G =k | Gujarat Narmada Valley Fertilizers and Chemicals Limited

% ﬁ (An 1SO 9001, I1SO 14001, I1SO 45001 & ISO 50001 Certified Company)
Regd. Office: P.0.Narmadanagar - 392015, Dist.: Bharuch (Gujarat), India

GMNFC CIN: L24110GJ1976PLC002903, Website: www.gnfc.in

OPEN TENDER NOTICE FOR

PROCUREMENT OF HDPE BAGS THRO' GNFC SRM PORTAL FOR GNFC BHARUCH PLANT

GNFC intends to award Rate Contract for supply of HDPE Bags to fill
Technical Grade Urea, TDI Tar Powder produced at GNFC Bharuch plant.

For detailed specifications and other criteria, please visit web notice
placed on our website www.gnfc.in (in Tenders >Tender
Notice>Materials Management Department) as well as
https://tender.nprocure.com/.

Sd/-
Date: 04.04.2026 Chief Manager - Authorized Officer
Place: Mumbai (Bank of Baroda)

Last date and time for response: 10.04.2026 @ 17:00 hrs IST.

The Posinl Balial Malice & also availablio on the wobsds of tha Company | o, o waw svaraiinading in
and on (b wabaido of BSE Lirslad ("BSE") woyw bagmid oom and on thd wobills ol Ganial
Deponilory Sarace (India) Limied (COSL) sl cislinda.com

In complioncd af sechion 108 and 110 of the Companios fct, 013 (the “Acl®) raad with Rule 3 and
£¢ of Ima Compamas (Managemenl and Adminisirabon) Kules, 2014 (the 'FII.|In:':-_ Hnulj.:lllnr-. 4
af tha SEBI [Listag Obligatans ard Disclosure Roquiamants) Reguiatians, 2016 (he “SEQI Lisling
Hagulabions |, Secrofanal Slandard-2 o Genaral Moeelngs :".'ii 4 1 lnhusnd by the Imbbulo of Comparny
Sacrotarme af Inda, and other applicable proviniens of tho Acl the Rides and tha SEB| Lisling
Hr:l.]ul:l.‘llh'l'g {imoiuling @ny slabulory modiicabion(s) or re-anactmanlis) thamal Sar he lima boing in
farca), and in accordance wih Ganoral Croular Nos 145020 dated Aprdt 8. 306020 and 1758030 daled
Apnl B4, A0 and LT <L TR T Cwcibarm il by o Mmitry of Corporaia Alfars I|1|;||_.|'!|r||] Cieuilai
M 0352030 dated Saplomber X3, 008 {colloclyely refaned 1o o8 the "WMOA Croulen”®, e Campary
fan nenl e Poslal Baled Metco daled Friday, March 31, 2028 Soigh elacironic modo on Satunday
fanl Cd, 20294 |5 thaee Marbors whase names appoar in the Ragialer of Mambors LS of Baralical
Cvirsdrs and whase a-masl IDe amo rogabend wilh tha |:-!Ir'r[|.]|‘l!|I o MUFG Iniima Privaba Lirded. thi
Rogwirar and Shoro Trongler Agand (HTA") or wilh Nalional Secuntos Deposilory Lmilod ["NS0L")
mnd Lontral Dopostory Sarocod [ Inda) Limibed | CUSL ) (oabocinaly rebomod o as h “Ueposibanios)
an on The cul-off date 1@, Friday, Margh 37, 20206 fof soeking mppraval of v Membors al tha
Cempary by FPosind Hadled Ihraugh alecirarms maans | remale e-<abng | on the leme ol ‘E-pl.'r.ul
Businesaies]. oo sof oul in the Mobon of Poatal Ballot

Tha Company has angagod o servicos of Central Dopasfiory Services (India| Limiled (‘'COSLY, far
facilalng remale e-vobng o enobe ihe Members Io casl hisir voles Ulﬂﬂhl!rlh::l"" The delniled
procedune end irdnichons for remole a-voling including with rogard ta |egin crodan Bl kor Wb
Ralding shares i phneaecal foern an in alectrors form, who have nol regestaned (hess emal oodraasss
cofhar with the RTA or how respeciive OF forma part of the Notice

Thio remode e-volng pavicd commonces from Sunday, Apnl 08, 2060 of 800 a.m. {I5T) and conciudes
o Manday, May 04, 2078 ol R0 pm ||51'r: Thia remialo o valing will be |.'|-|.1:|I|:|!I:|§,l [l I ST T
mnd woting shall not ba allowed beyond 500 pm (15T on Monday, Moy 04, 20848, Onca the volo
o), Fesclubion M casl by Bo Membor, o Moambor shall nol bo allewed o change || aubdedquenty
Resolufion passad by e Mombers throwgh the Poslal Babal (through remede a-voting) shall b
doerned B0 have besen passed as o || hat boen passad ol o Geranal Mesling of Be Members, The
resakilion, if approved by the requisite majority of Member by means of Postal Ballat, shal be deamed
o have been passed on s (a8 dade of romale e-volng, |8, of Manday, May 04, 20426

Tha Mismbord, whooe namas appear in e Rogadar of Mamberal List of Benefical Cawers a8 an
Friday, March 27, 2026, beirg e cut-off dale, are eniilled jo vole on he resalutions: as el forth
in o Postel Balicl Nolice Srough remaolo e-voling ondy. The voling rights of Mombers - shall b in
proporticn o thair share in $e paidup squity share capilal of the Company gs on the said cut-of
daba, Hard copy of Ihe Posial Ballol Mobca is nal sanf lo the Mombers for tha Pastal Ballal and
Mambars ane required o cammunicate ther assent or dissant anly through the remate e-waling
sysfom The Postal Badlof is accondingly boing iniliated in complance with the MCA Circulars, A parson
wha & rot o Member g3 on the cul-off dale showd freat this Meflice of Postal Baliol for formalien
purpsas only

Thet Board of Diveclors of the Company, at ils Meeling hald on March 31, 2026, has appolnted
Mr Wang Miman, Pracicing Company Secretary (Membership Mo, 4G5 17083 and Cerificaie of

Praciice Mo 11601}, Pariner of R M Mimars & Associafas LLP as tha Sonufinizar bo sonutiniza fhie Pestal
Bafot process conducled fhrough remobe e-voling in a fair and fransparend manmner

Th Results of the e-voling conducied Swough Postal Balial (Shraugh the ramale evobing procsss)
giong wish the Scnafirizer’s Roport will be submilied within bwo working days fom e conclusion of
the Postal Balol viz on or bafore Wednesday, May 06, 2026, The sama will dspined on The wobsis
of tha Company Le, weral swarafinading in |, the website GOSL s cosfindia.com |, and shall alsa ba
communicalod o BSE Limied whee the cquity shams af he l._.-'.'II'EIﬂ.I'I:.I ane shod

in casa of any guanaes, you may reder tha Freguently Asked Cuashong {FADs) for Mambers and
e-woting oser manual for Members avalablde af e download secton of www cdslinds com of in casa
ol ary guenas of iBsues regartding altending e-Valing fram the COSL &-\Violing Syslem, you can wika

an email fo helpdesk svoling@cdslinda com or contact af foll froe no, 1800 21 09911

For Svara] Trading Amd Agencies Limiled
Sl

Vandana Joshi

Company Secrolary & Compliance Officer
ACS: Bh4B35

Place: Murhai
Dated Agri 04, 2026  [W]

Adv. Jyoti V. Tiwari

PUBLIC NOTICE

IN THE HON'BLE COURT OF 2nd Jt. C.J.J.D. & J.M.F.C.,
AT CBD-BELAPUR
RCS/69//2020
(Exh. No. )
CANARA BANK, a body corporate Constituted under the Banking Companies
(Acquisition & Transfer of Undertakings) Act, 1970 having its Head Office at 112, J. C.
Road, Bangalore-560 002, and one of its Branch Office Amongst others known as SME
Turbhe, Unit No. 05, Banking Complex, Plot No. 179, Sector 19C, Navi Mumbai - 400705
in the State of Maharashtra, represented by

Mr. Vikash Anand, Senior Manager, Age: 40 years.

Versus

GANESH GULABRAO YADAV,

Age: 35 years, Occ: business having address at Room No. 122/042, Datta Nagar, Near
Service Centre, Talavli, Ghansoli, Navi Mumbai 400 701 .... Defendants
WHEREAS, the Plaintiff above-named has instituted a Recovery Suit under Order
XXXVII Rule 2 of the Code of Civil Procedure, 1908 against the Defendant for recovery
of Rs. 3,02.384. 30/- along with interest and costs.

AND WHEREAS, it has been represented to this Court that you, the Defendant, are
deliberately avoiding service of summons and ordinary service could not be affected.

You the member of public at large are hereby given notice to appear before the 2nd
Jt. C.J.J.D. and J.M.F.C., Civil & Criminal Belapur at CBD-Belapur, in person or by
pleader duly instructed and to file your Say/Objections, on 10/04/2026 from the date of
publication of public notice, failing which the said Application will be held presuming that
there is no objection from anybody and the Application will be finally decided.

Given under my hand and seal this day of 04th February, 2025.

.... Plaintiff

Sd/-
By Order Asst. Superintendent Civil &
Criminal Court, CBD-Belapur

Sd/-
Cleark

Adv. Jyoti V. Tiwari

PUBLIC NOTICE

IN THE HON'BLE COURT OF 2nd Jt. C.J.J.D. & J.M.F.C.,
AT CBD-BELAPUR
RCS/266/2018
(Exh. No.)
CANARA BANK, a body corporate Constituted under the Banking Companies
(Acquisition & Transfer of Undertakings) Act, 1970 having its Head Office at 112, J. C.
Road, Bangalore-560 002, and one of its Branch Office Amongst others known as SME
Turbhe, Unit No. 05, Banking Complex, Plot No. 179, Sector 19C, Navi Mumbai - 400705
in the State of Maharashtra, represented by

Mr. Vikash Anand, Senior Manager, Age: 40 years. ... Plaintiff
Versus

MANOJ KUMAR YADAV,

Age: Adult Alahad, R No 203, 2nd Floor, Plot No 1142, Sector 12D,

Kopar Khairane, Navi Mumbai 400709 .... Defendants

WHEREAS, the Plaintiff above-named has instituted a Recovery Suit under Section 26
of the Code of Civil Procedure, 1908 against the Defendant for recovery of Rs. 2, 13,
206. 22/- along with interest and costs.

AND WHEREAS, it has been represented to this Court that you, the Defendant, are
deliberately avoiding service of summons and ordinary service could not be affected.

You the member of public at large are hereby given notice to appear before the
2nd Jt. C.J.J.D. and J.M.F.C., Civil & Criminal Belapur at CBD-Belapur, in person or
by pleader duly instructed and to file your Say/Objections, on 21/04/2026 from the date
of publication of public notice, failing which the said Application will be held presuming
that there is no objection from anybody and the Application will be finally decided.

Given under my hand and seal this day of 04th February, 2025.

Eah, 23.
No. 4
Civil and Criminal Court Belapur
IN THE COURT OF Smt. P. A. Shriram
8th Jt C.J.J.D and J.M.F.C., Belapur,, Thane.
SUMMONS IN A SUMMARY SUIT Sum.Civ.Suit/39/2020

Canara Bank Through G Lalitha Vs
Rekha Sameer Bawadekar
(0.37,R.2) NEXT DATE: 09/04/2026
To,
Rekha Sameer Bawadekar
Vijay Krida, Mandal, 14 Naryan niwas, Sai Hill, Bhandup West, Mumbai

Whereas Canara Bank Through G Lalitha has instituted a suit against you under
Order XXXVII of the Code of Civil Procedure, 1908, for 2,57,392/- and interest, you are
hereby summoned to cause and appearance to be entered for you, within ten days from
the service hereof, in default whereof the plaintiff will be entitled, after the expiration of the
said period of ten days, to obtain a decree for any sum not exceeding the sum of 2,57,392/-
and the sum of for costs, together with such interest, if any, as the Court may order.

If you cause an appearance to be entered for you, Canara Bank Through G Lalitha
the plaintiff will thereafter serve upon you a summons for judgment at a hearing of which
you will be entitled to move the Court for leave to defend the suit.

Leave to defend may be obtained if you satisfy the Court by affidavit or otherwise
that there is a defence to the suit on the merits or that it is reasonable that you should be
allowed to defend.

Given under my hand and the seal of the Court, this 29-01-2026
Sd/-
8th Jt C.J.J.D and J.M.F.C., Belapur
SERVE SUMMONS AS PER ORDER 5 RULE 17 OF C.P.C.

Visit ecourts.gov.in for updates or download mobile app "eCourts Services" from
Android or iOS

The process is system generated and transmitted in secured manner by authorised
user as such physical signature not applied.

o

Sd/-
By Order Asst. Superintendent
CIlID, Belapur, Navi Mumbai

FORM A

PUBLIC ANNOUNCEMENT

{Regulation 14 of the Insolvency and Bankruptcy Board of India
{Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

M2Z AMIMATION MUMEBEAI PRIVATE LIMITED
', Name of Corporate Person M2 ANIMATION MUMBAI PRIVATE LIMITED

Sdl' Sd/-
Cleark By Order Asst. Superintendent Civil &
Criminal Court, CBD-Belapur

2| Date of moorporaian of Gorporate Person |
L1 Bty under whach Camporale
Pergan I5 incoeporated iregstansd

iamaeEz.
| Regelrar of Companies, Mumibal

dorel 4 Canara Bank

I N W T A Goat of Indka Uredoitokdsg

CANARA BANK, CHIKALE BRANCH

REF:RO/LEGAL/SARFAESI/29/2026/DV
To,

MR.RAHUL KUMAR

FLAT NO 304 PLOT NO 246 STONE VILLA CHS LTD SECTOR 17 ULWE RAIGAD DISTRICT
NAVIMUMBAIMAHARASHTRA 410206

MR.RAHUL KUMAR

FLAT NO 101, 1ST FLOOR “SP SHRAVANDHARA APARTMENT”, VILLAGE MAMDAPUR
TALUKAKARJAT DISTRICT RAIGAD 410101

MRS JENNABIRAHUL KUMAR

FLAT NO 304 PLOT NO 246 STONE VILLA CHS LTD SECTOR 17 ULWE RAIGAD DISTRICT
NAVIMUMBAIMAHARASHTRA 410206

MRS JENNABIRAHUL KUMAR

FLAT NO 101, 1ST FLOOR “SP SHRAVANDHARA APARTMENT”, VILLAGE MAMDAPUR
TALUKAKARJAT DISTRICT RAIGAD 410101

Subject: NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 (SARFAESI ACT, 2002) READ WITH SECURITY INTEREST
(ENFORCEMENT) RULES, 2002 AS AMENDED FROM TIME TO TIME.

Sir,

The undersigned being the authorized Officer of Canara bank, CHIKALE branch (hereinafter
referred to as “the secured creditor”) , appointed under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security interest Act, 2002, (hereinafter referred as the “Act”)
do hereby issue this notice to you as under:

That RAHUL KUMAR AND MRS JENNABI RAHUL KUMAR(hereinafter referred to as “THE
BORROWERS”) have availed credit facility/ facilities stated in Schedule A hereunder and have
entered into the security agreements in favour of secured creditor. While availing the said credit
facilities, you have expressly undertaken to repay the loan amount/s in accordance with the terms
and conditions of the above mentioned agreements.

You (The Persons mentioned in Schedule B) are also entered in to agreements against the
secured assets which are detailed in Schedule B hereunder.

However, from December 2025, the operation and conduct of the said financial assistance/ credit
facilities have become irregular. The books of account maintained by the secured assets shows
that the liability of the borrower towards the secured creditor as on date amounts to Rs.
25,97,002.52 (Rupees Twenty Five Lakhs Ninety Seven Thousand and Two and Fifty Two
Paisa only), the details of which together with the future interest rate are stated in schedule C
hereunder. It is further stated that the borrower/Guarantor having failed to keep up with the terms
of the above said agreementin clearing the dues of the secured creditor within the time given, and
have been evasive in settling the dues. The operation and conduct of the above said financial
assistance/ credit facility/ies having come to a standstill and as a consequence of the default
committed in repayment of principal debt. Installment and interest thereon, the secured creditor
was constrained to classify the debt as Non-Performing Asset (NPA) as on 24-03-2026 in
accordance with the directives/guidelines relating to asset classification issued by the Reserve
Bank of India.

The secured creditor to through this notice brings to your attention that the borrower has failed and
neglected to repay the said dues/ outstanding liabilities and hence hereby demand you under
Section 13(2)of the Act, by issuing this notice to discharge in full the liabilities of the borrower as
stated in Schedule C hereunder to the secured Creditor within 60 days from the date of receipt of
this notice that you are also liable to pay future interest at the rate of 8.95% p.a compounded
monthly and 2% penal interest for delayed instalments together with all costs, charges, expenses
and incidental expenses with respect to the proceedings undertaken by the secured creditor in
recovering its dues.

Please take note of the fact that if you fail to repay to the secured creditor the aforesaid sum of Rs.
25,97,002.52 (Rupees Twenty Five Lakhs Ninety Seven Thousand and Two and Fifty Two
Paisa only), together with further interest and incidental expenses and costs as stated above in
terms of this notice under Sec.13(2) of the Act, the secured creditor will exercise all or any of the
rights detailed under sub- section (4) (a) and (b) of Section 13, the extract of which is given here
below to convey the seriousness of thisissue:

13(4)- In case the borrower/Guarantor fails to discharge liability in full within the period specified in
sub section (2), the secured creditor may take recourse to one or more of the following measures
torecover his secured debt, namely;

a) Take Possession of the secured assets of the Borrower/Guarantor including the right to transfer
by way of lease, assignment or sale for realizing the secured asset;

b) Take over the management of the business of the borrower including the right to transfer by way
oflease, assignment or sale for realizing the secured asset:

Provided that the right to transfer by way of lease, assignment or sale shall be exercised only
where the substantial part of the business of the borrower is held as security for the debt;

Provided further that where the management of the whole of the business or part of the business is
severable, the secured creditor shall take over the management of such business of the borrower
whichis relatable to the security for the debt;

And under other applicable provisions of the said Act.

Your attention is invited to provisions of sub section (8) of Section 13, in respect of time available,
toredeemthe secured assets.

You are also put on notice thatin term of Section. 13(13) the borrower/ Guarantor shall not transfer
by way of sale, lease or otherwise the said secured assets detailed in Schedule B hereunder
without obtaining written consent of the secured creditor. It is further brought to your notice that
any contravention of this statutory injunction/restrain, as provided under the said act, is an offence
and if for any reason, the secured assets are sold or leased out in the ordinary course of business,
the sale proceeds or income realized shall be deposited with the secured creditor. In this regard
you shall have to render proper accounts of such realization/income.

This notice of Demand is without prejudice to and shall not be construed as waiver of any other
rights or remedies which the secured creditor may have including further demands for the sums
found due and payable by you.

This is without prejudice to any other rights available to the secured creditor under the Act and/or
any other law in force.

Please comply with the demand under this notice and avoid all unpleasantness. In case of no-
compliance, further needful action will be resorted to, holding you liable for all costs and
consequence.

DATE: 27.03.2026

Adv. Jyoti V. Tiwari

PUBLIC NOTICE

IN THE HON'BLE COURT OF 2nd Jt. C.J.J.D. & J.M.F.C.,
AT CBD-BELAPUR
RCS/204/2018
(Exh. No. )
CANARA BANK, a body corporate Constituted under the Banking Companies
(Acquisition & Transfer of Undertakings) Act, 1970 having its Head Office at 112, J. C.
Road, Bangalore-560 002, and one of its Branch Office Amongst others known as SME
Turbhe, Unit No. 05, Banking Complex, Plot No. 179, Sector 19C, Navi Mumbai - 400705
in the State of Maharashtra, represented by

Mr. Vikash Anand, Senior Manager, Age: 40 years. ... Plaintiff
Versus

GAJENDRA SADANAND MEHER

House No. 302 B, Near Vishal Sopha Art, Sector 6, Node Ill Sarsole Gaon,

Nerul 400 706 .... Defendants

WHEREAS, the Plaintiff above-named has instituted a Recovery Suit under Section 26
of the Code of Civil Procedure, 1908 against the Defendant for recovery of Rs. 2, 46,
357. 60/- along with interest and costs.

AND WHEREAS, it has been represented to this Court that you, the Defendant, are
deliberately avoiding service of summons and ordinary service could not be affected.
You the member of public at large are hereby given notice to appear before the 2nd
Jt. C.J.J.D. and J.M.F.C., Civil & Criminal Belapur at CBD-Belapur, in person or by
pleader duly instructed and to file your Say/Objections, on 21/04/2026 from the date
of publication of public notice, failing which the said Application will be held presuming
that there is no objection from anybody and the Application will be finally decided.

Given under my hand and seal this day of 04th February, 2025.

&

Sd/-
By Order Asst. Superintendent Civil &
Criminal Court, CBD-Belapur

Sd/-
Cleark

Zonal Stressed Assel Recovery Branch
@J} i 3T i .".:'l,'l' Meher Chamber, Ground floor,
ﬁg_gl;) Bk nf Bar .-J"-; DOr. Sunderial Behl Marg. Ballard Estats,
DAt iy Bariida | Mumbai-400001. Phone: 02243633807, 43683608,
nkofarcda.co.m

Email: armbom

APPENDIX IV
[Rule B(1) of Security Interest (Enforcement) Rules, 2002]
POSSESSION NOTICE [Fer Immovable Property]

WHEREAS

The undarsigned baing the Authorized Officer of the Bank of Baroda, ZOSARE Mumbai
unger the Secuntzabon and Reconsiruction of Financial Assels and Enforcarment of
Secunty Inlerast (Act), 2002 (54 of 2002) and In exarcise of powers confarred undear seclion
13(12) read with frule 3} of the Secusty inlerast (Enforcement) Rules, 2002 ssued a
Demand Mobce Dated Od4ih Agal 2018 calling upon the Bormowers - Mis, MARIANELLA
PROPERTIES PRIVATE LIMITED & Mr. LANCELOT JOHN D'SOUZA (Director &
Guaranior) , Mrs, LOURDES MARIA D'SOUZA (Director & Guarantor} and Mis RDSE
BUILDERS | Proprietor Mr. LANCELOT JOHN D'SOUZA (Guarantor) to repay tha
amouni menticned In the nolice being Rs, 15,21,09,122.75{Rupees Fiftean Crore Twenty
One Lakh Mine Thousand One Hundred Twenty Two and Seventy Five Paise Only)
plus unappled [ un sernced Inlerest fhereon within 80 days from the date of the receipt of
said notice,

The Borrower [ Guarantors | Morlgagers | Directors having failed o repay the amount,
Nofica is hereby given to the Bormowser ! Guarantors/ Morigagers ! Directors and the publicin
general that the undersigned has taken Physical Possession of the propery described
herein below In exercise of powers conferrad cn himurder Sub-Section (4 of section 13 of
Act read with rule & of the Sacurity Interest {Enforcemeant) Rules, 2002 on thés the'02nd  Day
of Aprl of the year 2026,

The Barrawers ! Guarantors | Margagers ! Directors in pariciiar and the public In genaral
are hereby cautloned nol to deal with the propedy and any dealings with he property will be
subfect to the chamge of the Bank Of Baroda tor an amount of  Rs 15.21,09,122.75
{Rupees Fifteen Crore Twenty One Lakh Nine Thousand One Hundred Twenty Two
and Sevenly Five Paise Only) , along with fulure inlerest , plus unapplied ! un senviced
Irterest, penalinterest Legal changes and incidental expensesicostatc: thereon Blitsrealzation.
IThe Bomrowers/ Guarantors /S Movdgagers S Directors altention {5 invied to the prowision of
sii=section (8) of Section 13 ofthe Act, n respect of tire evailabie, fo redeam the secuned
asses.]

Description of the Immovable Property
Cffice no 54, 52, 53 & 54 at 5th loor, admeasuring 121000 sq.0t carpal.area in building
known @z “Datani Chambers™ S0 Road, Matad (W), Mumbai-400 064 bearing CTS Mo,
6525, 62601 to 6259 of villages Malad | Mumbal Suburban Disiricl

Adv. Jyoti V. Tiwari

PUBLIC NOTICE

IN THE HON'BLE COURT OF 2nd Jt. C.J.J.D. & J.M.F.C.,
AT CBD-BELAPUR
RCS/19/2020
(Exh. No. )
CANARA BANK, a body corporate Constituted under the Banking Companies
(Acquisition & Transfer of Undertakings) Act, 1970 having its Head Office at 112, J. C.
Road, Bangalore-560 002, and one of its Branch Office Amongst others known as SME
Turbhe, Unit No. 05, Banking Complex, Plot No. 179, Sector 19C, Navi Mumbai - 400705
in the State of Maharashtra, represented by
Mrs. G. Lalitha aged 54 years.

Versus

MANGESH KISAN RANDIVE
Age: 38 years, Occ: business having address at NL-1/A, Bldg 16, R. No. 3, Sector 10,
Nerul, Navi Mumbai ... Defendants

WHEREAS, the Plaintiff above-named has instituted a Recovery Suit under Order
XXXVII Rule 2 of the Code of Civil Procedure, 1908 against the Defendant for recovery
of Rs. 1, 03, 374.29/- along with interest and costs.

AND WHEREAS, it has been represented to this Court that you, the Defendant, are
deliberately avoiding service of summons and ordinary service could not be affected.

You the member of public at large are hereby given notice to appear before the 2nd
Jt. C.J.J.D. and J.M.F.C., Civil & Criminal Belapur at CBD-Belapur, in person or by
pleader duly instructed and to file your Say/Objections, on 10/04/2026 from the date
of publication of public notice, failing which the said Application will be held presuming
that there is no objection from anybody and the Application will be finally decided.

.... Plaintiff

Given under my hand and seal this day of 04th February, 2025.

=

Sd/-
By Order Asst. Superintendent Civil &
Criminal Court, CBD-Belapur

Sd/-
Cleark

4. | Corporata idantity number 1 Rrifad liabiily | UZ2300MHMZ2FTCISNTTT
|iganlity rumier of Carparate Pesson
5o} P et el Hhee resgistened CHMice deyd Regestered Address: 707, Ledhie Supremius
Frincipal offica (¥ any) of Carporale Parson | Sananati Bapal Marg, Lower Parel West, Nr, HOFC
Bank House, Defisle Road, Mumbai, Maharashira,
indiz, 400013

F { Ligusdation commencement datg al ! Isi March 2026

| Comarate Person _
7.| Nama, address, amail address, [elephone | Name: C3 Anaghs Anasingaraju
narnber and e regsiraton rimoer o Bddress: -2, Alshwanea Sankul, 17 G Kulkcam|
thes Liguidatar Path, Opp. Joshi's Raivwey Musaum, Kiothrud
Puine — 4141034
{ Email: rp.anaghaflkan|cs com
Telephome Mo OH0-25460265 15461561
Regn Mo BEINPA-LOP-NOO2 T TI8M07 32
| | AF8 Valid upbo: 3I0MGZ0ET
8| Lastdate for submssion of s | MhAprh2026
Molion = beraly given that the M2 ANIMATION MUMBA] PRIVATE LIMITED fas comménced volurtary
liguidation oo 315t March 2026
The stakebaklers of M2 AMIMATION MUMBAI PRIVATE LIMITED are hareby callad upon 1o submif a
progfof ther clalmes., on o bafiore 30k April 2026 1o tha liquidaicr &1 the address mentionad aganst item 7
Tha financial craditars shall subim ther prodl of daims by Sactanic madns anly. 81 chher slakahoidars
iy submil tha proof of caims in persan, by post ar by electronicmeans,

Submission of falze or misleading proofs of claim shall attract penalties.

Sdl-

Anagha Anasingaraju

Drate: 04 04, 2036 Liguidalor, M2 AHIMATION MUMBAI PRMATE LIKITED
Place; Pune Regn, No.: IGBNIPA-DOZIP-NIO24T 201 T-181 (F 32

Adv. Jyoti V. Tiwari

PUBLIC NOTICE

IN THE HON'BLE COURT OF 2nd Jt. C.J.J.D. & J.M.F.C,,
AT CBD-BELAPUR
RCS/186/2018
(Exh. No. )
CANARA BANK, a body corporate Constituted under the Banking Companies
(Acquisition & Transfer of Undertakings) Act, 1970 having its Head Office at 112, J. C.
Road, Bangalore-560 002, and one of its Branch Office Amongst others known as SME
Turbhe, Unit No. 05, Banking Complex, Plot No. 179, Sector 19C, Navi Mumbai - 400705
in the State of Maharashtra, represented by

Mr. Vikash Anand, Senior Manager, Age: 40 years.

Versus

Santosh B. Jadhav,
Age-Adult House No. 1752B, Sector 26A Kopar Khairane, Navi Mumbai - 400 704

.... Defendants
WHEREAS, the Plaintiff above-named has instituted a Recovery Suit under Section
26 of the Code of Civil Procedure, 1908 against the Defendant for recovery of Rs.
2,88,077.44/-- along with interest and costs.

AND WHEREAS, it has been represented to this Court that you, the Defendant, are
deliberately avoiding service of summons and ordinary service could not be affected.

You the member of public at large are hereby given notice to appear before the
Jt. C.J.J.D. and J.M.F.C., Civil & Criminal Belapur at CBD-Belapur, in person or
by pleader duly instructed and to file your Say/Objections, on 10/04/2026 from the date
of publication of public notice, failing which the said Application will be held presuming
that there is no objection from anybody and the Application will be finally decided.

.... Plaintiff

Given under my hand and seal this day of 04th February, 2025.

Sd/-
By Order Asst. Superintendent Civil &

Sd/-
Cleark

Criminal Court, CBD-Belapur

Authorized Officer
Date: 02-04-2026 Bank of Baroda
Plage: Mumbai DOSARE Mumbal

Thanking You.
Yours Faithfully,
AUTHORISED OFFICER
SCHEDULE A
[DETAILS OF CREDIT FACILITY/IES AVAILED BY THE BORROWER]
SERIAL | LOANAJC. NATURE OF LOAN/LIMIT DATE OF AMOUNT
NO. NUMBER SANCTION
1 160001385186 Housing Finance 24-01-2023 |Rs25,80,000.00
SCHEDULE B
[DETAILS OF SECURITY ASSETS]
SL. NO. IMMOVABLE NAME OF THE TITLE HOLDER

1 |FLAT NO 101, 1ST FLOOR SP SHRAVANDHARA
APARTMENT, VILLAGE MAMDAPUR TALUKA
KARJAT DISTRICT RAIGAD 410101
Admeasuring:370.72 Built-up Area, 31.31 sq mtr
Rera CarpetArea,6.27 sqmtr Open Terrace
Boundaries: North: VACANT PLOT, South:
INTERNAL ROAD, East: OPEN PLOT, West:

MR. RAHUL KUMAR

INTERNALROAD
SCHEDULE C
[DETAILS OF LIABILITY AS ON DATE]
SERIAL| LOANA/C. NATURE OF LOAN/LIMIT DATE OF AMOUNT
NO. NUMBER SANCTION
1 160001385186 Housing Finance 24-01-2023 |Rs25,97,002.52

LKP Securities Limited

Trurst » Inwvest  Grow CIN: L67120MH1994PLC080039
Regd. Off.: 203, Embassy Centre, Nariman Point, Mumbai - 400021
Tel No.: +91 22 6635 1234, Fax: +91 22 6635 1249
Email: ho_compliance @ lkpsec.com | Website: www.lkpsec.com

SPECIAL WINDOW FOR TRANSFER AND

LKP

DEMATERIALISATION OF PHYSICAL SECURITIES

The shareholders of the Company are hereby informed that the
Securities and Exchange Board of India (SEBI), vide its Circular No.
HO/38/13/11(2)2026-MIRSD-POD/I/3750/2026 dated January 30, 2026,
has provided a special window for lodgement of transfer requests and
dematerialisation (“demat”) of physical securities which were sold /
purchased prior to April 01, 2019.

The said special window shall remain open for a period of 1 (one) year

i.e. from February 05, 2026 to February 04, 2027 (both days inclusive).

Shareholders may note the following:

1. The special window shall also be applicable to transfer requests
which were lodged earlier but were rejected/ returned/ not processed
to due to deficiencies in the documents or otherwise;

2. The securities transferred pursuant to this special window shall be
mandatorily credited to the transferee only in demat mode and
shall be subject to a lock-in period of 1 (one) year from the date
of registration of transfer. During the lock-in period, such securities
cannot be transferred/ lien-marked/ pledged or otherwise
encumbered;

3. The transferee shall be required to submit the documents as
detailed in the aforesaid SEBI Circular including the Original security
certificate(s).

Shareholders holding physical securities of the Company are advised

to take note of the above and are requested to contact the Company’s

Registrar and Share Transfer Agent (“RTA”) i.e. Adroit Corporate

Services Pvt. Ltd for any clarification or assistance in this regard on

the address /email given below:

Adroit Corporate Services Pvt. Ltd - RTA

Address: 19/20, Jaferbhoy Industrial Estate, 1st Floor, Makwana

Road, Marol Naka, Andheri (East), Mumbai - 400059,

Email id: info@adroitcorporate.com

Phone no.: +91-22-4227 0400

We encourage all shareholders to take advantage of this special

window, established for benefit of investors.

Place: Mumbai For LKP Securities Limited

Date: April 04, 2026 Sd/-

Pratik M Doshi
Managing Director
DIN: 00131122

CLASSIFIEDS

THANKS GIVING

N
MAXGCROW

MAXGROW INDIA LIMITED

(Formerly known as Frontline Business Solutions Limited)
Suchita Business Park, Ground Floor, Office No. UG-50, Y. G. Seth Marg, Ghatkopar East, Mumbai 400075
Email: info@maxgrowindia.in CIN-L51100MH1394PLC076018 | Web: www.maxgrowindia.in

Statement of Unaudited Financial Results for the Quarter and Nine months ended 31 December 2025

All amounts are T in Lakhs except Earning per Share

Hn?;:eipr::: ;'QeOU who PARTICULARS $TAHDALD!-IE CONSOLIDATED

. Quarter Ended Mine Month Ended | Year Ended Quarter Ended Hine Month Ended | Year Ende
Everything and Shows .
me the way to Reach 31.42.2025 | 30.09.2025| 31.12.2024 | 31.12.2025(31.12.2024 | 31.03.2025 | 51.12.2025 | 30.09.2025 ' 31.12.2024| 31.12.2025|31.12.2024 | 31.03.20235
My ldeals, you who UnAudited | UnAudited| UnAudited | UnAudited \UnAudited| Audited | UnAudited | UnAudited UnAudited| UnAudited |UnAudited| Audited
gives me the Divine Gift 1. | Tatal Incame fram Operations 0 0 0 o 0 o ls10611.83 550486811 0 |14.06 10511 o | 27577186
to forgive and forget 2. | Met ProfitiLoss) for the perind befora Tax (2035) | (27100 | (2076720 | (a2 |(2om3g8) | (253811 | 1104817 945302| (207672 | 27470.93| (208244} | 296012
the Wrongs that is done 3. | Mat ProftiLoss) for the pariod after Tax (2035) | (27.40) [ (207672) | (9298 [208398) [ (253611) | n.M4817| 945302) (2076.72) | 27A470.93|(2082.44) | 296912
unto me and who is in 4. | Tolal Comprahensive Income far the period (20.35) | (27.80) | (2076.72) 0 |iz08388) | (253610 | 1474091 1308522| (1,65742) | 34.7O5.87| 153304y | 357732
all instances of my life 5. | Equity Share Capital (Face Valug of Rs. 5- per shara) 196725 | 189725 | 189725 0| tea725 | 1,057.25 199726 | 169725) 190725 | 189725 199725| 199725
with me | in this short 6. | Resarvas (Excluding Revakation Rasarve) i 0 0 0 0 i 0 aj 0 i 0 0
Dialogue want to thank 7. | Eamings par aguily share [Face Vakm of Re. 5 |
you for everything and per shara] {a) Basic (0.05) 007 {5.20) 15.22) (6.35) 779 1278 (182 gagal  (384) B.68
confirm once more that {b) Diluted (0.05) (0.07) {5.20) {5.22) (5.35) 7.9 12780 (382 BG8al  (3B4) B.G8
| do not want to be -
Separated from you, no Notes :

matter how great the,
material desire may be
| want to Be with you
and my loved ones in
your perpetual glory
forever Amen - ZDS

0071026755-1

Place @ Mumbal
Dated : 03.04.2026

The abave is an extract of the detailed format of Cuarterly Rasults iled with the Slock Exchange under Regulation 33 of the 526 (Listing and Other Disciosure Reguiremenis) Regulations, 2015, The full farmal of the Qlarieny
Financial Resultsis avalable on the Stock Exchange wabsite vz, wahw, brsemdia.com and an the Company's wabsite viz, wenw maxgrosndia,in

For MAXGROW INDIA LIMITED
Sdl-

Shiv Kumar Pazsi

Director

DIMN: 10BE3ERG

“IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.
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